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0.A. No. B38/89(L)

Hon' Mr. Justice K, Nath, V.C.
Hon' Mr. K.J.,RananjﬁA.M.

4/1/89 Issue notice to Op.Ps. to show cause why
- the petition be not admitted, in particular
they will indicate whether or not the applicant
*‘has been’ selected for the post of Cameraman GradeIIo'

as a result of test/interview held on. 11-3487,

ﬁ“' | : “.List this case for admission on 9-8-89
(sns) '
?f;>' . Hon'~M;; D, K. Aq awal, J.M.
9/8/89 Nonre is presemt for the appllcant. "
ik Dr. Dinesh Chandra, Leamed coumsel for - CIEEE T |
‘ respondents is present. S _ *

The facts as to why the applicant was not

éelected, has been detailed out in a letter .

dated 3/8/89 received from the Office of Ty

Directorate Geme:al;:Doordarsham, Mandi ‘ L

House, New Delhi., In view of the facts

stateaBforesaid letter, it appears that the a
’ applicamt has no prima facie case, particularly,bﬁaauaz

the cause of actiom whivh accrued at New Delhi,

However, put up before Bench for appnopriate

orders on 13-10-1989. |

JeM.
(sms)
'v Fi° s@i£%4 pyj o 2o X oy - | | I é
Noe o feoed oo o
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y .

135 e
. aloetr o

-

\
o

w’ |

y P 6.9, . “
29310 No odlid. 2di b 1§ 9.

' B
Bt e s B w0 g e
Pt | gy oty R 2
- - No R0 M = B N
W a_
WAoo s AR E wlaay. |
f

M) o eudilg Aoy & Swon, @

-,

oL £
Rt 1
§1¢Y’t | \ O 23,4,1991
' Pﬂ\“vi Hon, Mr, DeK. Agmawal ,J .M.
1 Hon Mr, K.Obayya,AeM. -

The applicant in person. Sri D. Chandra for
the respondents, On the request of the counsel
for the respondents the case is adjourned to
21.8.199E%for hearing.

(n.u.) .
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IN THE CENTRAL ADMI&‘ISTRATIVE TRIBUNAL (_ ALLAHABAD BENSH ), ALLAHABAD . L

FYPR T R

_TaA «ND » .
: b : A4 9D
Date of decision g 92—-‘2--&_.{..._._.._-

. ‘) '...‘...gL’L....'.QQ'..O'....'..........'.‘.'....petluoner ’

‘0'000000&?000(0 oo.oooo.uoo%;—/uonoooooooooo.ooAdVOC&te for the PetJ.tJ.oner.

-

- ‘ Versus N L
] ooo‘oo—Mmeo%nM-oooo'Qﬁ %‘Respﬂment ] B o
o R 94 \ |
-0.0-.-.0%‘o‘éfndl/i:ofnoooo-ooqoo/oootogcbo-ancoooAd\lmate for the Respondent (S)Q

BURAM -
_ The Hon ‘ble. I"lr.J u&fl'ee, u.e. /meﬁavxa\ VAl
e st v Kooy — M
1'. ‘bhether Repdr,ters,of',locai papers rﬁa'y be allowed” tb-'seev /’
_ the judgment 2 .
v | i/

2. To be’ refe'rred to the Reporter or not 7 " /

3+ Whether their Lordshlps wish .to see the fair oopy f
of the judgment ? . '

4. thether to be circulated to all cther Benches 7 - |

Signature

Pt ¥
Vs
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THE CENTRAL ROMINISTRATIVE TRIBUNAL = LUCKHOM BENCH LUCKNOY,

S DA, Noi 138 of 19895 | |

SUNIl KaUlisesrescoosnsnvasssnssssssnsacasassnssss Applicants
1 Versus

The Union Df India & others 0...0.0'000..000.0000000 Fespondentso

Hon'ble Mr, Justice u, C Sr1vastava~ ] C.
Hgn'ble fir, Ko Obayya = A0,

(Hontble MQiﬂustiéaiU;@@S@iuast@va-u.c.)
Despite intervéew and selection, the applicant failed
to get an anpointment for the post of Cameraman Grade-2in:iBoordarshah

fhe applicant approached this tribdnal% It appears  that Ooop-

‘Darshan 0,P, nos 2 advertised as many as, 133 posf of Cameraman

Grade-II in SSptember/Bctober, 19864 Certain Education qualificatior

“and experlence were also prDVlde. The Epplicént did not possessed

the easentlal Quallflcatlons, but in view ‘of the fact that he had
filed the cartlflcate of experlence in the branch,'tha,educational
quallflcaﬁiéns ivBy holdlnq a dezree or dlplmma from a rccagnlzed
orqamzatlon. The de%vee and diploma ffom a recoganed 1nst1tbta ‘
in his case was relexed and the applicant was also intervieuwed,

thile the process was still balng finalized, complaints were receiver
regarding a certificate produced by the applicants #n enquiry was

)

made by the authorities conodrned and’ first it was reported that th—

: »
company /8 Papther Films which had issued a cerficated was not

tracedi Léﬁaron again fresh enquiry was made and then according

to the respopdent it was tréced'out; but the certificate issued,
were not found 22 to be gatisfactory) Eﬁyond thig the rESpondénts’hm
_nﬁt siated that there is né_law{ The applicant Filed certain documén
andlona of thé documentﬁwhich has been filed by him as Annexure -4
is that Producer Digectér ih his responsgits'tha quarry made, wrote

to the Dyiﬂﬁirectdr,.Administration who confirm@}het the cértificate

- filed by him is genuine and issued by the firm and theresafter he als

wrote a letter to the applicant on 9,3,1988 telling him that those.

who came to make an enquiry went back satisfied,

24 These facts states that the Paylther Company existed and

- the Compahy did .igsue a certificate. The respondents hould have



come out clearly as td why the certificate issued by the Company

wag ‘un—-satisfactory. When essential conditions were relexed and he

Qge sllowed to participate in the inverview oﬁ the basis of
axpariencg cértificate; If they weré< noﬁ satisfied and the applica
assertion was that the certificates were genuine, he should have bee
associated with the enquiry,wﬁen concludeland the mattér should}%gge
been decided'on the basis of @gpaféat&h&ﬁ enqui:y; Acoordingly this
application isjéllowed to the extent that the respopdents ars
diraited to make ah enquiiy aéain»regarding,tha experience certifice
te of the applicanf aséociating him with the same within a period
of two months from the date of ca%munic&tion of this order and in

casa the certificates are found genuine they may conseider him for ti

W

Viee Chairman,

*

Dt: June 25, 1992
(ops)




'/} . ir}‘; - : - | - Lief o 156:89

N - \
. . ' ; . ) .

. -~ BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
- | . ADDITIONAL. BENCH AT ALLAHABAD
o " LUCKNOW CIRCLE LUCKNOW

Registration No, /3% of 1989(4) —

{

Vs

Sunil Kaul son of Sri D.M., Kaul, Resident of
C-17, C.S.I.R. Colony, Niralanagar, Lucknow.

vese Petitioner

- Versus

, 1. Union of Indla, through Secretary, Ministry
” : of Information and Broad castlng, New Delhi

e | 2. Director General, Doordarshan Mandi House,
‘ New Delhi, .

— ' L ' .++ Respondents-
INDEX
K S.No, Contents Annexure - Pages,
. z . Numbers '
> 1. Application Lt
2, Wakalatnema
o
\¢
7 M <
éad@héx//{(/f/:f//
' ' ( s.P.Shukla ) '
Dated, * " Advocate, .
B June, c3~4 1989, Counsel for the Petitioner
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH AT ALLAHABAD

LUCKNOW CIRCLE LUCKNOW

Registration No, 138 of 1989 &) |

Sunil Keul son of Sri D.N.,Kaul, Resident of

C-17, C.S.I.R. Colony, Nirala Nagar, Lucknow.
igﬁ . ' | B . | seos o0 Appellant

VERSUS

l.vUnioh,of India through Secretary, Ministry of
Information and Broadcasting, New Delhi,
. 2. Director General, Doordarshan, Mandi House, /

New Delﬁi.

;i
eees Respondents,
PETITION U/S 19 OF THE ADMINISTRATIVE
 TRIBUNAL ACT ¥%¥% 1985
DETAILS OF THEvAP?LICATION;x
1, Particulers of the order against
which the application is made,

- (i) Order No, ' Nil
| | (ii) Date Nil
: | (iii) Passed by Nil

(ig) Subject in Brisf WNil
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- office of the 0.P, No. 3 to ii/S Penther Films,

requirihg the said Firm to intimate whether the

ceftificate produced by the petitioner suring the
selection, claiming the same to have been issued
by the said Firm, were genuine, M/S Panther Films

/ by the return of post, confirmed about the

S A | 3 genuinness of all the certificates produced by

\ the petitioner, A copy of the letler written by

M/S Panther Films in this regard is being filed

as Annexure-4 to this petition,

- (WD M/S Panther Films intimated as late as
9-3-1988 to the petitioner that some Officers
from the office of O,P. No. 3 had gone to the
office of M/S Panther Films to verify the Certifi-
) cates once agein and Sri Mike Pendey, the Producer/

Director and Proprietor of the Firm, satisfied
these officers about the genuinness of the
certificates and the vast experience aé'fhe Camera-
man as claimed by the petitioner, A copy of the

- letter dated 9-3-1988 sent Ey Panther:Films to-
the petitioner is being filed as Annexure-5 to

this petition,

(% ‘ That the petitioner became hopeful that
after these verifications about the experience
of Cameraman, the O,P, No. 3 would send the
Appointment letter, However, when the petitioner
found that the Appointment letter was not forth-
coming by a letler dated 16-5-1988, a copy of

which is being filed as Annexure-6 to this petition

followed by the letter dated 11-6-1988 and 26-8-33

copies of which ere filed as Annexue 7 & 8 +to

Snal Kol
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 this petition, requested the O,P.No, 3 for issuing

the appointment letter to the petitioner, Ho@ver,

" the 0.P., No. 3 has been keeping a studies silence

on these repeated requests of the petitioner,

QC} That while the petitioner has been
still waiting for his appointment letter, one
Mr, Puran Chandra Joshi who had appeared in the
test/lntefview in the same batch as the petitioner
was ultimately giQen appointment'letter in the
month of October, 1988 and is at present working

as Cemeramsn, Grade II in Gorakhpur Centre

- of Doordarshan,

Ry T It may De submitted that Sri
Joshi has shown his experience of some whit less
than 3 years that too with M/S Acquaries Films,

on enguiry, which was not even found existing on

" the address given, during the verification of

the officials of O.P, No, 3. Various other
persons having lesser experience and expertise
thaﬁ the petitioner, have been appointed and are
working as Cemeraman in Grade II in various

Doordarshan Kendra of the country,

(X4p That there was no reason for withhelding
the appointment letter of the petitioner atleagt!
after verifying the genuinness, experience, and
other perticulars of the pétitioner, Since the
O.P, No. 2 has not cared even to knowledge fhe"
receipt of the letter'seni by the petitioner much
less given replies there to, the petitioner has
no remedy left for redressal of his grievance,

except filing this humble petition,
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Sl Kand

a patent error in not even disposing ofs the writ

: - WO

It may be submitted that the date of birth
of the.petitioner is 20-9-1956, Accordingly he has
now become overage ddr any Government serviwe. ‘It
may also be éubmitted that the petitioner is.
entitled to get an appointment against one of the
posts still lying vacant out of 133’posts as
sdvertised by the O.P, No, 2, Hence this humble

petition is filed amongst other grounds :-

-

GROUNDS FOR RELIEF WITH LEGal provisions

(1) Because the petitioner was fully qualified
and eligible to the appointment for the post in

guestion and had duly applied for the same,

(ii) Beacuse the petitioner was duly selected
for the post of Cameraman Grade II which is evident
from the'fact that necessary enquiry ebout his
antecedents and experience were made from M/S Panther
Films, -

(iii) Because in sucﬁ véiification, the
certifiCaté submitted by the petitioner were found
genuine end his experience was found in order and

up to the mark,

(iv) Because at any rate, persons having lesser
qhalifiéation and incredible or no experience was
selected for the post and given appointment and
therefore there was no question df the petitioner being

ommitted from the Appointment.

(v) Because the opposite parties have committed

petition of the petitioner,
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fe. DETAILS OF REMEDIES EXHAUSEED

" The applicant has not exhausted any zlfer-
native remedy except meking representations mentioned
in the body of the petition which has not been

disposed off by the Beépondent so far. T

~

¥y | As a matter of fact no alternative remedy

‘is such matters,

“1®, Matters Previously Filed or Pending
With any Other Court,

The applicant declares that the matter
- . - involved in the presen£ petition is not pending before

any €ourt of Lew nor any other Bench of this Tribunal.

@é.  RELIEF ( S ) SOUGHT,
| In view of the facts mentioned herein

above, the petitioner prays for the following reliefs:

(a) The respondent may be directed to issue
necessary orders appointing the petitioner as
~ Cameraman Grade II in Yoordarshan and post him to -

some centre with all the benefits of the post.

(b)  Any other direction as is deemed proper

..

and justified, the petitibn may be allowed with cost.

g. Interim Relief Order if any Prayed For :

Pending the final decision of this .
petition, the Respondent may be directed to issue
necessary orders appointing the petitioner on the
post of Cameraman ( Grade II ) as also the orders
posting him in some Doordarshan‘Kendfa with all benefits

of the case,

S ol
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10. Particulars of Bank Draft/Postal Order
in respect of the application fee.

1, Name of the Bank on which Drawn

2., Demand Draft No,

Oz
No. of Indian Postal Order : DD 834490
\ 4
3. Name of the Issuing Post Cffice: Head Post
: Office,
, Aminabad
Lucknow,

4, Date of Issue of Postal Order : 10-5-89

5, Post Office at which Payable

}§. Details of Index

An index in duplicate containing the
details of the documents to be relied upon is

enclosed.

>
w

19. List of Enclosures, > per Index,

VERIFICATION

I, Sunil Kaul, ( petitioner ) certify that

the particulars given above are true to the best

- of my information and bel&ikf and that I em not

aware of any facts which would render undesireable
the registration of the said,....
{ name ) as a clerl. i

Dated,agﬂ@.%ﬁ? : Signature,

To,

The Registrar,

Central ﬁdministrative'Tribunal,
- Lucknow “ircle,

Lucknow,

o
L
&
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BEICH AT ALLAHABAD - |
LUCKNO® CIRCLE LUCKNOW 4%& .

Registration No. /3% of 19890%)

Sunil Kaul son of Sri D.N.Kaul, Resident of’
C-17, C.S.I.R, Colony, Niralanagar, Lucknow,

ceeo Petitioner
Versus.

1+ Union of India through Secretary, Minustry of
Information and Broadcasting New Delhi

2, Director General, Doordarshan, Mendi House
New Delhi ‘

T edee Respohdents

Index
S.NO. Comtents | Annexure Pzges
: Numbers

1, Certificate of M/S Pénther

Films - 1 -
2. Interview letter 2 L
3. Letter dated 2-9-37 of 0.D,
.~ No, 3 to M/S Panther Films 3 3
4, Letter of M/S Panther Films 4 4
5%. Letter deted 9-3-88 of M/S

Panther Films to Petitioner 5 : &
6. Letter dated 16-5-88 of the

Petitioner 6 : (A
7. -Letter dated 11-6-88 of the .

petitioner , 7 N
8. Letter dated 26-8-88 of the

petltioner 8

%.@&Wﬁa/

. | ( s.p.shukla )
Dated, Lucknow : Advocate :
June t> , 1989, Counsel for the petitioner

ey
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10 WHOM IT MAY CONCERN Daté-April 1986

This is to certlfy that Mr, Sunil Xaul
L S/0 Shri D.N. Kaul resident of 36 Nirala Nagar,
ATy FPaigabad Road, Lucknow has worked with us in the
capacity of a Cameraman from January I980 to
March I985.His work has been always imaginative
and he is a versatile Cameraperson. During his
atint with us he also handled 3 documentaries
of 4 hr, duration independently.

His experience ranges from use of I6mm
film Cameras to Umatic ENG Porta Packs.

" " His conduct has always been exemplary
and he is an honest and sincere worker.

- He is leaving us in search of better

- prospects, We wish him luck and all the success
in his venture.

(Harjeet Sinsh)

. . ' A
OFHCE Q A, RAM KlSHORE RO/\D CIVIL LINES, DELHI-110054 PHONE: 9918936 991670() 62\ 5 ?ﬁ/
- oy vy SNSRI | 7 AR S O MV\
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e ]—»%%NO""'” cﬁb)a’é‘? ..
. *\ S&MMQ'KQ 0 Kﬁﬁ* BY REGISTERED 2/D
. Y& o - A=l |
‘h“ﬁhﬁtlmd4 XJ*“A . GOVERNMENT OF INDIA . »Egg.
| ' DIRECTORATE GENERAL 3 DOOQDARSHAN . 2
NANDI HOUSE: NEW DELHI ‘
' . «******* . .
. No, 32/4/86-SI(V01 II) : j . Copernicus Marg, .
Tél .o Kol Tt e s e New :Delhj_, the j/‘ | Feb '87..
N 67.. SUNIL KauL I {4
i ’ Y '.. C',‘l?""—.-”“ - I T I PR TR R

| ~ lcls.I.R. COLONY
' ' NIRALA NAGAR,

L.

Aoy 70 LUCKNOW= 7 .
SUBJECT ;= - Interv1ew for the post of Cemersmen Grade II(Staff Artlsts%
) ) *************

-,
al

4 " With reference your appllcatlonvfor the post of
o Cameraman Grade II,you are requested to apnear for interview/

Camera Test for the said post on © 11th March 1987 at 9.00 A.M.

in the Diréctorate General':s Doordﬂrshan Nandl Fouge COpernlcus Marg,
New Delhi- 110001. : :

7, _ This 1nterv1ew/Camere Test’ call is subject to your
production of oricinal certlflcates/dOLuments in support of prescribed

"quallflc\flohs, exnerience end ege limit., You ere’ ’ therefore,
i1eyussted to'bring original certificete/documents-in proof of
quelificetions, age, exrerience, end ceste (in case of SC/ST candidete) -
at the tlme of 1nterv1ew.

3. It may’ please be borne in mind thet in cese you ere not eble
to produce criginel certificete of Vetriculation Exeminetion or its

equivelent in proof of zce end quelificetions i.e., Degree/Diploma
in Cinematogrephy tec. from @ recognised Institute experience &nd

ceste certificetes .etc. you' will not be allowed to fece /onpeer
- in interview/Test, o : - 4

4. - It m@y #lso.be noted thet in the .event of youXSeler+lon,

you are- lieble to be vosted to. eny of. the Docrderkken Kendros in

Ingie or ~ny other Kendra which mey come up herekfter. : '
~

S - No TA/DA will be admls°1ble except for c ndidetes belonging
to SC/ST comrunities. E o . _ PN :

:;Z) \///f\f1<(;i;..

-~ e S e

(G.P. BHATTI)
DIRECTOR OF ADNMN., -

L: No. 388110,
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\ _ GCVR)MENT <@ INDIA .
B ‘ DIRECTORATE (ENZWAL @ X ORDARS.. J: : ’X/
Suni Kol G NUI JOUSE : NEW JEL.iI &X\
G Anm- 3
N *{ Lo —
Ve 32(4)2/86-51 ' ‘ Datad the indic—t, S7

derar Jair,

Ay ,

e I ~m unclosing herewith o eopy of the certifieatc
4 "!,;' “tat:{ to have oeen awarded by you to the {ollowime esniidete
Ay % hrving worked with you as &us;staht C~uweramen etc. It may
2l2ase Le intimated after verifying your rcco;d ete, that
éhe certificatc att~ched iﬁ genuine ~nd issued Yy ou or
éiFherm'u_. I sh-ll be grateful if you could indly uave |

this information sent to us immediately latast by Sth ey,

1.7 5o :s o cmable Us to deeide his case &or

appointment to the post of Gameraman G:iade II in Doordarshan,

4

Santl Kaul

1

Il~uz 0f the Candidate
4ith rogards,

. Yours fﬁithfully.
~

ERg: A8 X 2
s Q{: \4—/)( ) \ \( ( ™
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Llaevwow C/\*‘dl (WVER TS

'!.0

(w’l“i q-~ . ’ur,«t b’
‘ Dy.Director of Q*M1n1>tr°t1oq,
A Tovernment of India
o Divactoratie ,eﬂoral:Doo“aﬂ_oﬁqn,
“endi House,
Jdew Delni-110001,

Dear Sir,

Zindly refer to vour rezxiastered letter
0432(4)2/86-S1 dated-2.9,87 wexarding certificate
izsued in favour of Shri Sunil Tawl 5/0 Shri D,8.Xaul
resident of 36, Jlrwla Hazer,Lucknow.

It is confirmm tnat ‘the certificntes by him
ia genu:ne and issued by the firm.

v - Tourg faithfully,

'/( . /

QD ‘_ . N LA .

A\ | - —_—

( S.X. Sharma)
Froiucer - Director

A | - Fartner
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In the Central Administrative Tribunal at Allahabad,
Circuit Bench, Lucknow - Q<m97 ,
Cage No. 133 of 1989(L) L/////
Sunil Kaul teecn evsencce Petitionere.
, : Versus.
,Lfgw Unien of India & Others esees Respondents.

Written Statement on Beha;flof Respondents

‘I,l Vilayet Jafri aged about - 53 years,
son of Shri Igbal Husain resident of Gulistan
Coloney, Lucknow do hereby solemnly affirm and
> state as unqer:e | |

1. That the deponent above named is the Director,
Doordarshan Kendra, Lucknow and as such is fully
¢onversantvw2th the facts of the case deposed

hereinafter.

2e 1"hat,the deponent is‘compatent to file‘this
Writﬁqustatemgnt on behalf of the Respondents.
3e That the déponent has gone through the petition
and has understood the contents thereof.

3.(a) Yhat in addition to the submission already made
Sy the Director General, Doordarshan, Govt. of
India, New Delhi, vide their letter No.2/29/89-51
dated 5;8;89 in the above case ( copy filed as
Annexure R-I) following submission in reply to
the contents of the application‘filed by fhe
petitioner are hereby respectfully made.

That the contents of para 1 of the petition

need ne comments, |

QOOZO oe
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i 5. That the contents of parz 2 of the p:
] .
‘[ T N 4 2 1, 1 [ P 44 2} 3 e o~ i
j - admittsd., It is submitted that the subject matter
{

; : involved in the present petition with regard to which
P the redressal is sought for is not within the juris-

Ay ii

1 " B
; diction of this Tribunzl in 28 much as the caus
|

(o

ction had arisan in Dedhi, #pplications were invited

H

!

! 4

. : by Birectorate General, Boordarshan, Mandi House,

| New D21hi for 133 posts of Cameraman Grade-~ll, The

interview and test ware conducted in Hew Delhi on 11,3.€

.‘\ i | ’ . - . . .
P by tha belection Commitiee and weres later on epproved

LS

by ths Appointing Authority, Thus zll the formalities

‘of recruitment ware cone through in New Delhi which

does not fall within the jurisdiction of this Tribunal,

ad>d

Latters of appointment Were)issued by the Directorate &

General, BDoordarshan, New Delhi.:
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needs no comments,

8. . That in reply to the contents of para 5 of the petitior

0
n

it is stated that the qualifications prescribed for the

Y post of Cameramen Gracde-Iil as per advertisemant

3 unoeyr ¢-

ol

f were -

i .
) Bducational Qualifications : dssentia
| _ _

' ' i) Matriculation or its equivalant,

Degree/Diploma in Cipematogreaphy from &

Py

recognisad Institute,

3

-k

L i

les -

G

+

“ — 3 vears experience in Hotion Picture photography

CO{'ltC—‘». . e *e jo‘
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10.

11,

3 wasrs Between 21 & 30 years a8 ¢n 1,7.1986,

-

(Qualifications relexable if suificie

(U

[

C
’1

nt numbs

be

:rsons with regquisite guali:

The applicant did not posses

n
-
=
{u
@
&)
&
v
(*.’?.
=
4]
i

gquzlifications but he was called for interview on

the basis of a certifdcate of experisnce produced by

o x - o

him of having worked for & minimum of thre

o

VSELS a8 a
b

Camaraman in 2

That the contents of para 6 of the apylicetion are

admittad.

contarnts of para 7 of the

petitdon it is stated that thouch the applicant did

not possess the assential guaslifications of a diploma

in Cinematography, he was called for intsrview dan the

basis of thz experience certificate furnishe

d by him,
The genuinenzss and authenticity of the certificate

as well as the standing and m&putaulcn of the firms

awarding such experience certificate were verifieg

for deciding khe cendidatere to the post along with

other candidates,
That with regard to the avermsnts made in para 8 of
it is’ submitt:d that the verification

applicant was made

gszems to be a

private house", On

receipt of the report, his case

Jecided to verify his

certificate directly,

Films on 22nd Septembar,

tha

i

Firm., The loczl enguiry more or

the

Dolhi Kendra's findings. After considering,

: S ) i i



-
=,
o
6
5
s
jol)
&
¢
W
a
0]
H
'_J-
iy
o
(G
[}
i
(T
=
0
1G]

whole matter, it
not satigfactory'and hznce he could not be conside-
red eligible for selection, Verification of certi-
ficate ang the inkrinsic merit of Lhebﬂ,;erien¢e'was
made in evéry case."There wers quite a few‘lnst&nvv

/*7ﬁr . where on verification it was noted that the cleaims

e noct substant 1rie&.
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12, That 1L'rﬁply to the contents c¢f para 9 of the pztiti-
ion tha submission made in para 1l above are rzitera-

ed, So far as the represzntations of the applicant

are concernad, only the cendidates who qualified in

the Yest and intsrview conductad by the sclection

) Committee and ap@roved by the comp:tent authority
i ‘afbar verification of experience certifica*e;atc,

’ ‘were oifersd appointms snts. The applicant did not
figurz in the above c;t egory of parsons and hence
could not be offered appointment,

13, That in reply to the contzats of para 10 of the .

needs no commants,

14, ° That in reply to the contznts of para 11 of the

petitien it is stated that Snri Puran Chand Joshi

: has bzen appointed on the basis of recommendations
; of the Selection Committee and the zpproval of the

competant authority att.r duly verificatio

ness and corractness ongxperiance carciticats,
e

the applicant appointzd as Camsraman Grede II as the
cendidates having 3 vears experience in Motion
Picture Photography werz eligible to be called for

intzrview whereas  the cpplwccnb has givan b5 years

experiznce certificate which has not been found

satisfactory rendering him insligible for considere-




i - 15, That with regard to pard 12 of the Application, it
[ -
is stated that it is not possible to givé a reply

to each and every communication. So far as the
correctness and genuineness of the certificate of
S - ,

kN

the aonlLanc is concernad, on verification it

4 hence he could not

was not Louna

considered eligible for consideration for

C:xe

Gupolﬂtmmnt

N 16, That parawise comh'ntq on the"trounds for relief"

Ul
=
s

s
6}
s
o
i

are supmitted a:

i (i) - That as per edvertisement the esszntial gualifications

It will be seen thera2from that the gpplicant was

. A et = en o 1o s - K N e e e Aﬁ&' i

not fully qualified for the post as he #eLsS not

the Degree/Diploma in Cinematoyraphy

o bz iy .

which ®e an essential qualification, He was called
on the basis of having experience in Motion Picture
Fhotography, It is, therefore denied that the

e o

Lo : Applicant was fully cualified for the poste

(1i) That since the experience certificats on the basis of
which the applicent was called for interview (despite

| his not possessing essential qualification of Diploma i

Cinematography) had not been Lound satisfactory,he was

not congidered eligible for considerction for s-oleca-

i - ~ion to iz post of Camsreman Grade-~I1 in Doordsrshian.

supmitied by the applicant had boen found in order and

W P . ™y S P T Py LA by}
upto the merk, On the other hand it had not been

4 '

found ‘satisfactory, renjsring him ineligible for

szlaction,




AQ,

19,

' - Lucknow;

Dated

Thet the averm=nts

17,

“going paragraphs, thz averments made by the ap;

. That the contents of para 18

ae

contained in para (iv) of applica-

by any documa2nts

w
jo
]
g
C
ry
i
!
Q

ticn ere Yague and without

pl It is, howaver,

v

L

or prooi and n“* naad no .
reiierated that zpplicant was not qualified for thea 2 pes
postp =nd he aid not possess Diploma in Cinematography.
e was callegd io” interview/tast, on the basis ot his
experience certificate which on enquiry had not been
found Suiiable. He was, theraforas, not eligible for

zlection and hence no guestion of offering appoint-

ment,

send reply to each and every communication received

in the offica, DBasides, the App iicant wantad to know
about a matter wnlch was of confidential nature and
to which he was not authorised access, ho reply was
s:ant to him. Oqu such of the candidates who ware

szlected with the approval of. the compztent authority

fer ¢f appointiments,”

That the contents of para 14 & 15 of the petition

‘need no comments,

That in view of the submissions made in the fore-

- arz not tenable in fact and law a nd the applicant
is not entitls A}h, relief prayed for in parass 16 &

T

S¥en Y

17 of ihe pztition., The petition lacks merit and

2

d with coste.

-

is lisble to ke dismigse

19 need no Commants,

ol

- st?aunr~: —

Contd, .,. 7
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VERIFICATION

‘I, above named do hereby verify tnat the contents of

para 1 to 19 of the above statement are true to my
knowledge as per information gathered from the official

record and that I have not concealed any material fact ®re

fiudl

therefrom.

RESPONDANT
Place; Lucknow.

Dated. ‘an/,
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With mfei‘ence to your Ko. CAT/LKO/JUD/CB/ISM

dated 10,

——” ' I
Ro, 2/29/89--81~ ﬂ

The Daputy Ragiutrat. '
in the Central Admn. Tribunal, Allahabag,
Circuit Beneh,' luacknow,

Gandhi Bnhhwan, Cpp. P‘eaidcncy. |
Tucknow - 226001, .. |

S0t 0

IMMEDIATE
REGISTERED/AD

. GOVERNMENT OF INDIA
DIRECTORATE GENERAL$ DOORDARSHAN
'MANDI HOUSE tNEW DRLHI )
| eeseses Dateds 3.8.1989,

L L
.1.

QA No. 138 of 1989(L) filed by 8hri Sunil
Kaul, inCA Bench et Luckncm. N

. y
PO Gv A T Ny &

Te 89 it 13 submitted that DGlDoordarshan had

-advertised 133 posta of Cameramen Gtade II in ‘Doordarshan

in September/October, 1986.

The lagt date for receipt

" of applications m the Dirdctorate was 17th Octobsr,

1986,

As per Mvertisemen'c copy attached for ready

: zeference the pmscri.bed qualiﬂcationa for the poata

" were ag indicated belows *

EDUCATIONAL QUALIFICATIONSs ESSENTIAL

11)

l‘htrlcualation or its aquivalant

Diploma or Degree in Cinematography from a
mcogniaed Inatitubao

.. . DESIRABLE: i

3 yeara experience in Motion Picture Photography.

E3

SuTnr—— vv"‘ '

\ ‘.‘,,‘_Ax N

Batween "1 ancf 30 years &s on 1,7,1986 (Relaxable
by 5 years-in the case of SC/ST). -

{
(Qu&lfications relexable if sufficient No. of

S & i o e s e i vt e oy e

persons with requisibs qualifications are not‘ :
available) R -

et .o o-"'“"/'" |

=

)

e e+ e e o 3 e 7 A=
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.//// o The applicant also applied for the post . Although
g he does nét possess the essentisl gualifications for
ths post, howsver, he was called for interview, in
relaxation of essential qualifications, on the basis
of %he certificate of experience produd?d of haviﬁdﬂ
worked for more than 3 years as Camsramap ine privafé_
v firm, he doea not possess DaqreéKDipIOma in Cinemato~
graphy from @ recognised Inatitﬁto. Tha Intérviewa/‘
Tost eté. was conducted in Fhrch, 1987. While t;hei
_ aelections‘ ware being finalisedq, complaints wura..
rcceivéd agajinst the\qenuinesa and the 1ﬁtx1n:aic
merit.éf experience certificates produced by gandidat&a
" 2 called for interview/test. As the selections in the
. cage of those candidates who did not possess the Degree/
. Diploma in Cinematography depended.solely on the experi-
ence certificates produced, it was, therefore, decided
fo verffy the genuiness of such certificates as well as
| status and atanding of £irm which issued such experience
certificates to détarmina the eligibility of capndidates
! called for 1ntervi§w/tas¥ on thg basgis of experience
X ‘certificates, Cﬁi;néuiry m3de &bout the f£irm through
the Director,'npotdéfshan Kendra, D2lhi, it was reproted
“Cannot be,traéeé. Seems to be n-private housa,” On
receipt of the réport, his cage wa; considered and it
} ' vwag decided to f@;the:wverify the matter directly.
| | Afbér‘dGe'é;ad{§§hthé whole matter, it was held that
the certificate wag not satisfactory for our pﬁrposes-

\’ . ‘.' B .," -‘,.» .
: 1 , c . ) . - ...h-/-
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L
and hence he could not be con-sidered eligible for §§

~ selection to tha post in question.

8o far as thg_repreaentations of the Applicant
are aoncerned, only the candidates who qualified in
the Test and Interview conducted by the Sslection
Committee &nd approved by the cémpetontiguthority
afte{ verification of experience certificates etc.,

were dntimated of their selection together with offer

of appointment, Since ihé'hpplioant was not found

eligible he did not figgre in the above category

of péraona and hence could not be.qffered appointment,
The pfoceedinga of the Selection Committee, including
reau1£s of Cammxra Test a;d Intarview are, confidential
and advisory 1n»natu}e and require apprcﬁai by the
Appointing Authority. The hpplicaht is neither

authorised to have access to it nor to know contents

thereof and therefore, no reply wés sent to the

Applicant with raference to hisg representation,

In nut ahall. the Applicant was not qualified
for the post &g he did not possess Ibgree/Diploma
in Cinemotoqraphy' tb waa called for 1ntorview/teat
in relaxetion of recruitm°nt rules on the bagis of
experience cartificatz produced by him, On detailed
enquiry. the experienoe certificate of the Applicant
vasg pot found a&tisfactory rendering him ineligible

for conaideration for selection to the pOst‘Of
|
l ‘ o - "...‘/..
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{
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p Cameraman Grade II in Doordarghan,

/ - 3 In view of above position CAT, Lucknow
A ’ is requesteq to dismiss the I\pplidation.
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CAMERAMAN GRADE # ;: 133 Posts

(Reservation for SC/ST as per normal rules). The No. of vacancies
are, howevet, subject 1o varialion at the time of selection,

_ EDUCATIONAL QUALIACATIONS : ESSENTIAL :

{i) Matriculation or its equwalonl

\(n) Diptoma or Degree in Cmematography from a recognised

nstitute.’

DESIRASBLE : :

_ 3years experience in Motion Plcwce Pho\ography

AGE: :
Between 21 and 30years as on 1.7.1986 (Relaxable by5 years
‘n the case of Scheduled Caste/Scheduled Tribe candidates)

FEE SCALE ;. t
As. 5/% 264750-£8-30-900 plus allowances as admussmle 10
Doordarshah Stall An«sts nom time 10 time.

(Qualifications relaxabl

Q licalions are not avallablel
GENERAL INSTRUCTIONS :
1. Places far holding of Tests/Interviews will be intimnated later.
Candidates caliedlor Test/Inierview (other thofithose belonging to
teserve cormmunities) will have 1o appear 1or TesyInterview at their

own expensos. Scheduled Caste/Scheduled Tribe candidates will
be paid TA as per Rules.

ons with 1

B
2. Persons alteady in Government service should appty through

. proper channel,

3. Thelastdate for receip! of applications s 17th Octobes, 1986
Apnlications recewed late, incomplete applications ot “those un=
accompanied Ry gitesied copies of centilicales and not received
through proper cliannel will be rejected Candidates applying
through proper channel should ensure that applications rouled
through their employels are received by the due dale.

q.. Selecledcandrdales penqucompleuonolnecessary(orma
blie s will be engaged on a monthly rengwable contract in the fust
instance.”After completion of nacessary formalities, they will be

_appomtedeither es Stafl Artist in the prescribed fee scate on a long.

.
-3 Exact age as on 1.7 1986

.

Cameraman Grade Il v
8. Whether departmental candidate. P T I
it so.stale category ol post -+ - S
and place of posting Ceo e
9 Edvcahonal&Pmless«onal L R v
¢ duafihcations, expetience EIC S L
<< ftany.inMotion Prctwre -~ ¢ " L

tenm contract for 8 suitable peridd or 852 Government servant as
per conditions of service applicable to Govdmment servants. Initial
penod of two years will be on probation.

. 5. Applications on plain paper in the following prolofma with

atlested copies of supponing documents and particulars of relative
it any, workmg under the Ministry of information and Boardcasung
or under any pl its Media Units should teach the Deputy Direclor
of Administration {Stalf 1 Section). Directorate General, Doordar-
shan Mandi House. Copernicus Marg. New Delhi-110001 latest
by 17th October, 1988,

- 6. mmlore or after the selecuon it is noted that

a candidate has willully suppressed relevant information; hisfher
candidature is liable to be cancelled. !

7. Wiile calling candidate for Test/interview, pte1erence will be
gwen to candidates having higher qualilicatons and Qreater expe-

. k
8. Canvassingin aqy#xm will disquality the candidate.
13

. nence

I
© PROFORMA |

{RECRUITMENT OF STAFF ARTISTS, CAMERAMAN
" GRADE Il IN DOORDARSHAN

for its Minerat Separation Projoct
inthe scale of Rs. 1850-50 2350

The candidate should be Post Graduate in Geology or Giaduate
in Electrical, Mechanical or Mining Engineering with a minimum
ol 14years experience prelerablyin Mlnmgand Mineral Dressing/-
Separation, it nhMuch 5 years should be i ina semor managerial
position. : .

Emoluments ) R .

Besidesbasicpayintheabove scale, Dearness Allowance. Provi-
dent Fund, Gratunty, House Rent Allowancce, Leave Surrender Fa-
ciity. Medicat Reimbursement. Reimbursement of Conveyence
Expenditure) etc. ate admissible as per the rules applicable o simi-
lac employees of the Company The present DA 1ate, whichis va-
riable.is Rs.820/- pm. and the amount of reimbutsement of con-
veyence expenditure is upto a maximum of Rs 200/- p.m. The total
emoluments on the minimum of tha scale including Daarness Allo-
wance.House RentAllowbnceandRenmbursememolConvevence
Expendnme is Rs. 3.055.- pm. ,

Suﬂable candidates may be considered (o« conh act appomlmen\
on app:opnale lenmns lor specdrc period

Aqanotﬂ 3.0988: "

Notabove 50years.relaxable inthe cases of SCs/STs/Backward
Classes as per Company s rules. Age may be refaxed in favour bl
otherwise exceptionally good candidates,

Genersl :

1. The stipulation regarding expenénce may be relaxed in the
. cose of otherwise exceptionally good .canddates
2. Other things bling eauat; preference will be qiven to SCs/STs.

o e e sl v e v

3 Canddates appointed to the ahove post willhave ta execute 3
serviceagreement toserve the Company for aminimum period
of 5 years,

4. Canddates called for interview from outside Kerala State will
be paid liust class return tran [are by shonest 1oute.

5. Those who are working inGovernment Departiments of Public

Sector Undertakings or Autonomous bodies should apply
through proper channel.

Typewtitten apphcations giving fult details tegarding (i) Name of
the post applied lor; (i) Name and addiess: (i) Date of binh; {iv)
Qualifications withclass and percentage ol marks obtained: (v) Ex-
perience {with detals ol employers, designations, giades, last
salary drawn n each post and nature of expetiencel, (vij Whether
belonging to SCs/STs/ Other Backward Classes {indicate Tribe/

. Caste/Comymiunity), and (vn) Other relevant information. alongwith
a recent passport-size photograph. should reach the Managing
Drector, The Kerala Menerals and Metals Ltd . Sankaramangalam,

"Chavara -- 691 583.Ketala. not Iater than 15 10,86 superscribing
the envelope 'Apphcahon for the pos! ol PROJECI MANAGER"™

EN 26/24

_amended lom time1Q time nte-

1 ’ .

Atfix recent passport
sze (S X 7¢m)

1. FullName : Protograph here
{in BLOCK LETTERS) -
2. Date ol Birth :
{attach photo/attested .
copy of centficate n !
proof of age) ' '

—Years __Months __Days

.A

4. FathersName : ~
5. Postal Address A
{wath 3 sell addressed L

ervelope size 23 X 11 cms
wath Pin Code)

6. Pemmanent Address :.
7. Post apphed 1ot :

tach vnulwom.;u.u
copues ot centificates!

NB. if av any (-me bekve o¢ atter the selecton of 3 candndale .

v

10. Whether SC/ST.if 5o, state
name of Caste/Sub-Caste )
(Attach pholofattested copy of -
Caste certificate)

11 Details of present emck)ymenl if
any. with supporung documents

12 Languages known : {1} Read

ST ) Wine

Lo - i) Speak

Mother Tanguét ; *

Particulars of relatives, il

any. workmgn Min ol {& 8.

AIR/TV or its medra offices

Whether physicaly handicapped

if s0. attach photo/attesied copy

of cerficate - )

16. Additional nformation it any

17 Ltsl olencloswes {11.121.13). 14).15)

.f!,
13
14

15

Signature
‘Name in {ull
Postal Addiess

.

'\\' :i

it is nouted that hesshe willutly suppeé ssed relevant infor-
“mation histher cand:dature 1s tiable 10 ‘be cancetied. The
. persons se(ected are hable 10 be posted anywhere in inda
No pmn m any crtlimsiances will be aliowed to jon
., nDe ewmnvcmedaaletv altet hns/hev setectiontothe
' pogt ot

EN26/3 ‘ .

. . ":~"‘n'-1_"'- - L4 . - " .a..—.'.‘. . P
"( ; ;'ﬂa& 27 September 1986 . s . S M- ‘)’ : k 1
. * N . G "
4,uT0RATE GENERAL | THE KERALA MINERALS AND Mintatr e |
DOORDARSHAN METALS LIMITED - " Resources
ANDIHOUSE : NEWV DELHI A Govenment of Kerala Undertaking) Brahmaputra &
,cohcaucms are invited by Oirectorato General, Doorda'shan . ] ] . i
/ .andi House. New Delhi [rom candidates for the post of Cameta- requires . Board:
ran Grade Il Stalf Artist for various Doordarshan Kendras except PIRE s - . C et .
{ "Doordars an/UpgrahaDoordarshanKendra.New Delhi. The age as : e Guwahati
on 1.7.1986 must be within the prescribed aga limit. . PROJECT MANAGER - Ooe post of Genarat Manager

(pay scale Rs.2600-125/2-275%0
+ 4 specialpayolfs 250p m )
m the Bratinaputra Baned, a St
tutory organisationunder thus Me-
nistry is requited to be fullilled
urgenfly on transler on deputa-
tion basis from amongst officers
under Centrat Govemment hol-
_ding'the post of Chie! Engineer
*{Leval-l) or {Level-ll) with at least
2 years in the grade or olficers ("
under State Govemments/Publig
Undenakings/Semi-Govem- Cl
ment Statutory of Autonomous
organisations holding the post of
Chief Engineer/Additional Chief
Engneer or equivalent wath gt
‘least 2 years expérienceand pos-
sessing degree in Civil Enginee-
ding froma recognised University
or equivalent, and experience in
the tield of wrigation and/or in the
nvesligation. desigry constiuc-
tion, operation and nintenance
of itrigaton projects: Expenence
inthe field of fiood comtrot would
‘be condidesed as an additionat
qualification, The pay ol the se-
lacled offticer would hie hixed in
accordance with the piowsions
comained in the Mimistsy o! Fi-
nance OMNo. 10(24) EN/60Q
dated the 4th May, 1981 as

“tested and elghyke otficers may
send their applications (in qua-
druphcate} inthe prescnbed pro-
forma to the Deputy Secretary
{Floods). Mimstry of Water Re-
sources. Room No. 425, Stuam
Shakti Bhavan, Rafi Macg, New
Dethi- 110001 through  propes
channel by 31st October,
1986. Applications recerved
alter the last date or otherwise
foundicomplete willnothecon-
sideted. While forwarding the
anphcations alongwith ypto date
C R dossier in original of the olfi-
cer, the Cadre/Administrative
Authorities should cenuily that no
viglance case is pending/con-
tesmplated aponst the oflicer {s)
PROFORMA . PART! (tobhels-
led by the officer concemed)
{1} Name altheolficer (2)Dalc ot
Brih {3} Date of Superannunon
(4)(a)Educahonalanngm!essm
nal Quahlication (b} Namwe of the
Institute  from where degree
obtamed (51 Date of Commence
ment of service (6] Date of
Appoiniment : (a) Assistant Exe-
cutive Engineer or equivalent {Ju-
not Class-l) {b) Executive Engi-
neerorequivalent{c}Supenntan:
dng Engneer or equivalent (d)
Chiel Engmeer {Level o1 ll)/Add-
tonal Chief Engineer or equiva-
et {7) Details f the appomt-
memtheld atpiesentinthe parent
depanment (3} Name bf Post
and its scake of pay (b} Date of
appontment (¢! whether held
ontegular basts oronad-hoc ba-
$15. {d) Present pay and allowan-
ces and date from which drawn
(8) Whether temporary. quasi-
permanent or permanent and if
quasi-permanent or pertmynent.
thepostinwhichsodeclaredand
from which date. (3) Detalls ol
Professional expenence * [posts
heldandpencdol senviceagamnst
each post 1o be indicated) {10)
Poswal Addiess {11} Additonol
remarks.fany (12)Signatureand _
date:Pant- I|(lobel||ledbylenquf"’
authority) Certiied Ihat the mlor-
mabonasgweninthe Part- lohhof\

sgnatyre, Name., Designaton.

-Piofonns ebove 1s corect~Date 5 —

i

H

and Depanment davp H 32 10/80

)i

RO

\ o — s
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m THD cmm ADMIMSTRATIVE TBIBUNAL AT ALLAHABAD
F CIB@UIT BEMEH LUCKNOW,

-CASE %@q. 138 of 1989(L) |

¢
-
" Sunil Kaul = = = = = = == _ * e - = = - - =Petitioner
| | versus | |
Unlon of lndla and others - = = = = = = = = < OpP. afties/
. Respondent s,

o R - . REJOINDER

i I,Sunll Kaul aged aboutgyy years qon—of Srl D, W,

‘Kaul resideat of G-17 C.S.I, R, Colony Nirala Hagar,Lueknow,

do hereby solemnly affirm and- state as unders

{ 1, That the depodent is himself the petitioner and is the
‘*CN. - thus thorughly conversant with the facts stated
»ﬂ/,ff ~~ .hereinafter , The deponent has gbqe through thep
Eﬁ;b\\}‘éi) I written statement filed Dy Sri Vilayat Jafri and has
| | 8 understood it |
e
, A ) : . ' - :
“ oy 2. That the contents of paras 1,2 and 3 call for no
- reply.
ﬁ\)) | ply

3  That Fhe eontentswoffpara‘3(a) are"denied.The Directbr
,Geheral has no éompeteneé nor is it a‘préctice to
_ " write a letter to the Tribunal,If he has to say any-
thiﬂg s he will have to say it in the form of an
affirmation as requiféd ug&er ruias.,Hence'Rpl deserves
to be discarded,Moreover the Statemént made therein 1is
not admitted to the dep0ﬁent as the game is incorrect

%;;ANVLQV bﬁmjﬁ“k - & misleading,

-



6.

8,

10.

short Films, . * -

e

2, o

~

That the. conteﬂts of para—4 of the affidavit call

<

for o regly.

That the con‘tients of para-5 are denied,The fgatitiohe:

is 'residi'ng,a‘c‘ Lﬁéknow. He had applied fo; the pc;st |

frou here, He felt aggrieved due to the injustice, at

Lucknow.The1 part of the cause of acti'on érose at -

Lucktow and hence the petition is mamtainable

before this Bench

| That the contents of para 6 are denied,

. That the contents of para 7 need no comme;t}fts.

That the contersts of” para-8 bemg mat’cers of record

X -'call :{‘or nd reply except uhe submission that the {

plrescrlbed qualification was never_-a.nsj.sted upon

B VS
particularly with regard . to "Degree/Diplomate

) ) . 7 . N . PR . . ’
~in Cinematography because atleast 33 persons who

did not possess the said ﬁegreé or Diploma were

selectedr and apnointed only orz the Dds]_s of thelr

experlence in PhEtogZ’aphy in Prlvate Firms, | L

- That the contents  of para 9 call. for no reply;

That’ in reply to'the‘ contents of para 10, the deponnt;

reply in para-8 hereinabove'vmay kindly be seen,

It may also pe stated that the experience certificate

r,ﬂ
glven by Mfs . Panther Fllms, .whom the deponent had

worked, is genume ‘atd the gsaid eoneern is oné of ’che

ploneers 1n the line of produc’clon of oocumen’cary &

S



12,

13,

14.

3 -

RN

That the contents of para 11 are denied,The of fice

* of M/s. Panther Filus is still there with its

banner still flying high, The report that it can not be
traced Was a motivated‘and'false report to exclude °

the petitlonef. In any cese, the eepresentatives ef the

Door Darshan personally met the F>ﬁ~t”““*

" of M/s. Panther Filus and verified the reputatien of the

 fim and ‘the antecendents of the petitioner,

~

The woprdn certificate was not satisfactory"used

'in the written statement under reply is a vague and

misleading woed deliberately ased to dehs

g COVele

up the arbitrariness of the repondents in excluding the

petitioner illegally.

\

That the contents of para 12 are denied as Vague,

-misleadingrand k¥ncorrect,  There'was‘he deficiency even

- on comparative'basis which could have justifiably msde

the petitioner oeing excluded in the face of others who

- were less qualified, ‘less experienced ahd were selected,

The responients hgve deliberately nsed equivocal
expressions and misleading words to side track the

issue, . -

. That the coateats of ﬁerap13 aall'fOr no reply.,

) Tha,t_ the contents '0f" _pai’a 14 are aenied. The expericsnce

‘certificate given by Sri Joshi was from a"nod-exiStentf

Fimm of Kanpur, .whereas a genuine experience certificate
' givee bytthe petitioner is peing branded as 'not satis-

 factory! and have thue illegally treated him as in-

.eliginle.

-



- .

16,

That the égntents~cf para 15 are denied,There 1is

' nothing like 'not‘éétisfactory'.This'expfessiodaif

permitted to peceme the shield 'of the oppositeparties

" wiiizga;@%ﬁ, then making appointménﬁs arbitraéiiy and

oh ‘take not whomsoever yéu do!ut llke‘basis vmli

oscoma. Jostefed.

That the contents of para 16(i) to 16(v) are denied,

The qualification relating to Degree/Diplona i

- Cinematography having ‘been relaxed the petitioner was

as Buch quaglified as 33 of those'who'were given

0.( .
appointme nts a8 even moge than them, The expression
N ‘ o
used as not satisfactory for the experience certificate

of the petitioner is misleading and ig denied,The 33
¢¥P@£&xm ala &ﬂa o po&an ,o¢@Mf/é%FQhw w~C«mmw&7@§?

——a ' - [

i7. 'Tha+ %ha contents of para 17 call/for no reply.
That the contents of para 18 are denied,
19. That the contents of para 19 need no reply, 1
, M . | ot .
- . \y /. “
- | | <uwi Wounf
Lucknow,dated . | DEPONENT =

VERIFICATION

I, Sunil Kaul - aged aboutdlj years son & Sri D,N,Kaul,

/0 C;17 C.S.I,R.Gploqy,ﬂiralé‘Nagar,Lucknow, do hereby

verifv‘that the eontents of paras 1 to 19 of this affiéavit

are true to my personal knowledge.

aigned and - verlfied this;;ﬁuday of January at Lko,

. . %«MM\K V—G‘/Jj/

DEPONENT
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~REGIS E:ED/ﬁD

GOVi.RNMENT OF INDI&A
DIRECTOKATE GENERAL : DOORDARSHAN ‘§§;
MaNDI HOUSE :NEW DELHI '

No. 2/29/89-SI R Dated: 3.8.1989.
To )

The Deputy Registrar,

in the Central Admn. Tribunal, Allahabad,
Circuit EEnch, Lucknow,

Gandhi -Baawan, Opp. Res1den0y,

Lucknow - 226001,

Subject: ©OA No. 138 of 1989(L) filed by shri Sdnll
- Kaul, in CAT Bench at Lucknow. : Lo

5
With reference to your No. CAT/LRO/JUD}uéﬁ1504

dated 10.7.89 it is submitted that DG:Doordarshan had

advértised 133 posts of Cameramen Grade II in Doordarshan
in September/ﬁbtobér, 1986. The last date for receipt

of épplications in the Diréctorate was,17th.CCtobef,
1986. &s per AdVertisemeng;COpy attachéd for ready
reference,the prescribed qualifications for the posté
were as indicated below:

i

EDUCAT IONAL QUALIFICATIONS. BS5 EhTIAL

i) Matricualation or its equivalent

ii) Diploma or Degree in'Cinematography from a
recognised Institutey)

DESIR&BLE ¢
‘3 years experience in Motion Picture Photography.

AGE s

Sotemt—

=

Between 21 and 30 years as on 1.7.1986 (Relaxable
by 5 years in the case of SC/ST).

(Qualfications relaxable if sufficient No. of
persons with requisite gualifications are not
available)

eom/m
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The~applicant also applied for the post . Although
he does not possess the essential'qualifi&ations for
theApOst, however, he wés called for inter&iew, in
relaxation of esééﬁfﬁél'qualifications, on the basis
of the certificate of experience produced of having
worked for’more than 3 yeérs as Cameraman ih a private
firm, he does not possess Eegreeééiploma in Cinemato-
graphy from @ recognised Institute. The Inﬁerviews/
ggst etdiwwas conducted in March, 1987. While the
selections were béing finalised, complaints Qere
received against the genuiness and Fhe intring%ic
merit of experience certificates produced by candidctes
called for inferview/test. As the selections in the
case of those caﬁdidates who did not possesé the Degree/__.
Diploma in Cinematography depended solelylon the experi-
ence cerfificates produced,jit was, therefore, decided
to verify the genuinéss of such certificates as well as
stétus and standing of firm which issued such experience
certificates to determine the eligibility of candidates
called for interview/test on the basis of experience
certificates. On enquiry made about the firm thrbugh
the Director, Doordaréhan Kendra, Delhi, it wa; reproted
“Cannot be traced. Seems to be a private housé." Cn
receipt of the report, his case was;considered and it
was decided to further verify the matter directly.

After aﬁé}@ﬁ@g@}ﬁ@ the whole matter, it was held that

the certificate was not satisfactory for our purpoSes'

...-/-



-3 - ‘ | %QKD'
and hence he could not be con-sidered eligible for

selection to the post in gquestion.

So faf as the representations of the Applicant
are concerned, only the candidetes who qualified in
'the Test and Interview coﬁducted by the Selection
Committee and approved by the coﬁpetent authority
after verification of experiehce certificates etc.,
were intimated of their selection together with offer
of appoihtment. Since the Applicant was not found |
eligible he did not fig{ire in the above category
of persons and hence could not be offered apﬁointment.
The proceedings of tﬁe Selection Committee, including

results of Camera Test and Interview are, confidential

, \
and advisory in nature and require approval b§ the

Appointing Authority. The Applicant is neither
authorised to have alcess to it nor to know contents

thereof and therefore, no reply was sent to the

~Applicant with reference to his representation.

In nut shell, the Applicant was not gualified
for the post,és_he did not possess IEgree/Edplomé
in Cinematography. He was célled for ihterview/test
in relaxation of-recruitment rules on.the basis of
experience certificate produced by him. On detailed

enquiry, the experience certificate of the Applicent

-was not found s&fisfactory rendering him ineligible

for.consideration for selection to the post of

cee=/=
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Cameramen Grade II in Doordarshan.

In view of above position C&T, Lucknow

is requested to dismiss the &pplication.

(Po e Rﬁ&NGI’A]
DY. DIRyxCTOR OF DM -
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< f'mptoyrmm News Saturday 27 September 1986 . Pk . ,
- Govemment of indj
- "1 DIRECTORATE GENERA_L THE KERALA MINERALS AND Minis ;,‘;,v'z‘;
. #¥:X.". - DOORDARSHAN ~ METALS UMITED O Reros
+.77{ . = MANDIHOUSE:NEW DELHI , (AGovemment ofKerala Undertakrng) i ,Brahmaputra
’ - Apphcatrons are invited by Directorate General, Doordarshan, . - N
- ( MandiHouse, New Delhi from candudatestorthep&s;gt Camera- _ - requnres« S - Board:
T man Grade Hi, Staff Atist for various Doordarshan Kendras except | . S DR - . .
| Doordees n/Upgrahz;DoordarshanKendra NewDeIhn Theageas TR et s 8 el Guwahati
on 1.7.1986 must be within the prescribed age limit. . . PROJEC‘[ M}NAGER . One post of General Manager

i

!
|

CAMERAMAN GRADE i : 133 Posts
{Resesvation for SC/ST as per normal rules). The No. of vacancies
are, however, subject to variation at the time of selection.. :
_ EDUCATIONAL QUALIACATIONS : ESSENTIAL :
{i)_Matriculation ¢r its équivalent. ~ -
\(u) Diploma “or Mee in Cunematography lrom cY reoognlsed
Instmne -t

_ 3years expenenoe n Motlon Prcture Photography
AGE : .

Between21 and30yearsason1 71986(Relaxab|ebv5years !

"> inthe case otScheduled Caste/Scheduled Tribe candrdates)
EEE SCALE : *
Rs. 550-25-750-EB- 30- 900 plus allowances as adm:ssrble to
Doordarshan Staff Amsts from tmetotime. . *
{Qualifications rel
qualifications are not available). . ;o
GENERAI. INSTRUCTIONS : St N .
-Places for holding of Tests/Interviews will be'intimated later.

Candrdates catledfor Test/interview {other thak those belonging to— [~

" teserve communrtm) willhave to appear for Test/Interview at their
own expenses. Scheduled Caste/Scheduled Tribe candidates wnll
be paid TA as per Rules. . ) Cotye

2. Persons already in Govemment service should apply through
.. proper channel.

3. The'last date tor receipt of apphcatuons is 17th October, 1986.

)rlApphcatlons received late, incomplate applications or - those.uL

accompanied by attested copies of certificates and not received
through proper channel will be rejected. Candidates applying |
through proper channel should ensure that applications routed
. through their employers are received by the due date.

‘4, Setectedcandrdates pending comptetaonotneoessarytorma-
lities wrllbeengaged on a monthly renewable contract in the first
nstanee “After completion of necessary formalities, they will be -
appointedeiheras Staff Artistin $he prscribed fee scale on along:
tefmh ontract for aSuitable period or#5"a Govemment servant as
per conditions of service applicable to Govemment servants. tnmal
penod of two years will be on probation. -

5. Applications on plain paper in the following proforma with *
attestedcopiesof supporting documents andparticulars of relative
if any. working under the Ministry of information and Boardcasting
or under any of its Media Units should reach the Deputy Director
of Administration {Staff | Section). Directorate General, Doordar- _ |
shan Mandi House, Copemicus Marg, New Delhi- 110001 latest
by 17th ber, 19S6.

6. mfore or after the selection, it is noted that
a candidate has wiffully suppressed relevant information; his/her
candidature is liable to be cancelled.

7. Whtfe caling candidate for Tesy/interview, preterence will be -
givento candidates havmg higher qualifications and greater expe-
nence. .

Ef\,anvassmg_ in any form will disqualify the candidate.

PROFORMA
. {RECRUITMENT OF STAFF ARTISTS, CAMERAMAN
ADE )l IN DOORDARSHAN
Affix recent passport
sze (5 X 7 cm)
1. Full Name - Photogiaph here
(in BLOCK LETTERS)
2. Date of Birth :
(attach photo/attested
-copy of centificate n
proof of age)

3. Exact age as on 1.7.1986 __Years __Months __Days
. 4. Father's Name :
" b. Postal Address : ) . o
(with 3 self addressed - : . . .
emwelope size 23 X 11 cms . )
_with Pin Code) - N
' .6.Permanent Address : :
~ 7. Post applied 10 . Cameraman Grade 1!
- 8. Whether depatmental candidate,
o il so. state category of post :

| emowments: ... .

_ tor rts Mméral Separatron Pro;ect
. -inthe scale of Rs. 1850- 50- 2350

The candidate should be Post Graduate in Geology or Graduate

| in Electrical, Mechanical or Mining Engineering with a minimum

of 14years expenience breferably in MumngandeeralDressmg/

| Separation, ot of Whrch 5 vears should be in a seniof managerial

position.

RN - .
-’ * .

+

Besrdesbaﬂcpaymtheabcvescale DeamessAI\owance Provu-

dent Fund, Graturty, House Rent Allowancce, Leave Surrender Fa-

cility; Medica! Reimbursement, Reimbursament of Conveyence

“Bxpenditure, etc. are admissible as per the rules applicableto simi-
lar employees of the Company. The present DA rate, which is va-.

fiable, is Rs. 820/- p.m. and the amount of reimbutsefment of con-

.} veyence expenditure is uptd a maximum of Rs. 200/- p.m. The total
- emoluments onthe minimum of the scale including Dearness Allo-
~wance,House RentAllowhnceandﬂenmbursememotConveyence ]
| Expenditureis Rs.3085.-p.m,.. ’ T

v‘v

. Surtabte candidstes ™ay be consrdered for oontract appomtmem
on appropnate terms for specmc perrod

T

{ tutory organisationunderthis Mi-

{payscale Rs.2600-125/2-2750
.+ 2 specialpayofRs.250p.m.)
in the Brahmaputra Board, a Sta-

nistry is required to be fulfilled
urgently on transfer on deputa-
. tion basis from amongst officers
under Centrat Govemment hol-
ding the post of Chief Engineer
(LeveH) or{Level-U) with at least”
2 years in the grade or officers
under State GovemmentsJPubli
AUndenakings/Semi-Govem-
ment, Statutory.or Autonomous
organisations holding the post of ||
“Chief Engineer/Additional Chief
Engineer or equivalent with at
‘least 2 years expesiente and pos-
sessing degree in Ciwil Engjinee-
-angfroma recognisadtUnwersity
or equivalent, and experience in
thefield of irnigation and/or in the
investigation. design, construc-
tion, operation and'maintenance

Y .

Aoeuon11.1m B .

-Notabove 50years, relaxable tmhe cesesot $Cs/ST s/Backwagi
C%asses as per Company’s rules. Age may be relaxed in favour
_otherwise exceptionally good candtdates o

General : -

1. The suputat«on regardmg expenence may be relaxed in rhe
case . of -otherwisa -exceptionally good « candidates.
. Other: t}unésimequat-preferemewdl be givento SCs/STs.

N

2
‘3. Candidates appointed to the above post will have to exetutea
- service Agreement toserve theCompanvfora rmmmum penod k

of 5 years.

4. Candidates cafied for mtervuew_ from outside Kerala State will
be paid first class retumn train fare by shortest route. -

5. _Those who are working in Govemment Departments orPublic .

Sector Undertakings or Autonornous bpdres should apply
through proper channel. \

Typewritten applications gmngtutt detarls regarding (n Name of
the post applied for; {ii) Name and address; {iil) Date of birth; (iv)

Qualifications with class and percentage of marks obtained; (v) Ex- -

perience (with details- of employers, designations, grades, last
salary drawn in each post and nature of experience), (vi) Whether
belonging to SCs/STs/ *Other Backward Classes (indicate Tribe/

. Caste/Commiunity), and {vii) Other relevantinformation, alongwith

a recent passport-size photograph, should reach the Managing

. Drector. The Kerala Minerals and Metals Ltd,, Sankaramangalam,

 Chavara — 691 683, Kerala, not later than 15.10.°86 superscribing
the envelope 'Apphcatuon for the post ot PROJECT MANAGER".

| qualification. The pay of the se-

S S EN26/24°

ot irgatioryproiects-Experence-
“inthe fiekd of flood control would
‘be-considered -as an additional

lected officér would be fixed in
accordance with the provisions
* contained in the Ministry of Fi-
nance OMNo. 10(24) EAil/60
dated the 4th May, 1981 as
| _amended from time tg time. Inte-
“résted and ehigible officers may
send their applications (in qua-
druplicate) in the prescribed pro-
forma to the Deputy Secretary’
{Floods), Miriistry of Water Re-
sources, Room No. 425, Shram
Shakti Bhavan, Rafi Marg, New
Dethi-110001 thrCugh prope
. channel by 31st _Ocmbu,}
1986. Applications received
after the last date or otherwise
foundincomplete willnotbecon-
sidered.” While forwarding the
applications alongwith upto date
CR dossier in original of the offi-
‘cer, the Cadre/Administrative
Authorities should certify that no
viglance case is .pending/con-
templated against the officer (s).
PROFORMA : PARTI" (to be fil-
led by the officer concemed) :
(1)Nameoitheofficer {2)Dateof

12, Languages known :

<13, MotherTongue '

10. Whether SC/ST. it so, state
name of Caste/Sub-Caste

{Attach photo/artested copy of
caste certificate) -

11, Details of present emplovment if*
‘any, with supporting documents - - ~
i) Read , '
{ii) Write - .
(m) Speak o

14, Particulars of relatives, if
any, working in Min. of 16 B.
. AIR/TV orits media offices.

15. Whether phys:célvhamﬁcapped )

if so. attach photo/attested copy
of certificate

16. Additiona! informationit any
17. List of enclosures : (1), {2).(3). (4). {5)
Signature . _

- Name infull _

“ Postal Address

| sis: (d) Present pay and allowan-

Birth (3) Date of Superannuation -
{4) (a) Educational andProfessio-
nal Quakfication (b) Narme of the
Institute from where degree
obtained (5) Date of Commence-
ment of service (6) Date of
Appointment : {a) Assistant Exe-
cuttveEngmeerorequwalent(Ju~ .
nior Class-l) (b) Executive Engi- |
neerorequwalent(c)Superinten:
ding Engineer or equivalent {(d)
ChiefEngineer (Levell orll)/Addi-’
tional Chief Engineer or equiva-
lent (7) Details of the appoint-
mentheid atpresentintheparent
department: (3) Name bf Post
and its scale of pay (b) Date of
appointment (c) whether held
onregularbasis oron ad-hoc ba-

ces and date from which drawn -
{8) Whether temporary, quasi-
permanent or permanent and if
quasi-permanent or permanent,
the post inwhichsodeclaredand

..‘_‘

NB.:
it1s noticed that he/she wilfully suppressed relevant infor-
mation his/her candidature is tiable 16 be cancetled. The

:if at any time before or after the selection of a cartdudate .

“trom which date. (9) Details of
Professional experience : (posts
held and period of service against
each postto be indicated) {10Q)
Postal Address {11) Additionat
remarks.ifany(12)Signatureand _
date:Pant-Hijtobetilledbylending$
authority) Certified that the infor-

mationasgiveninthe Part-lofthe®N
{orma-ebovetscorect—Date-S

g'v]

and place of postmg - ﬁersorts selected are fiable to be posted anywhere in ndia.
* 9 Educational B Prof ! ] . . 0 Person, in_any-circumdtances will be allowed to join
ey mﬁm St : in DehyNew Delhi mmediately after his/her selectontothe
f: - it anw. fvMation Pturs - o CpROSt e Fso
T .rnuwglammhphmufmm EN?G/3 _— ] [ .
copies of certificates) : S .

= signatute. “Name. Designation.

and Depanment davp 539/210/86

Pt W
T



A s
.

R
-

e ey

BEFCRE THE HON'BLE CENTRAL ADMLNISTRATIVE TRLBUNAL,
. (CIRCUL BERCH,) LUCKNGH. |

- Supplimentary Rej oinder.
T Inste: .
0.A8 No, . 138 of 1989(1),
gu. s A\
_——"—'——/l
Sunil Kau1 | »OQO?Oumtoeogpplicantn
- , ‘VerS,us—
- N " .~ Union of India & another . « o« sRespondent s,

\( - —

I, Sunil Kaul, aged about 38 yéars, son of Sri.

o . ~De Ne Kaul, R/O.'M.L.G. 33 Sector B, Aliganj, Housing
ﬁh‘}\éﬂakv - Schemes s - Lucknow the depogent _dq here by so‘lgmnl_y
s~ affirms on cath and statesi-
) ,1.\,\\“.\0‘[
' 1. .That by on o_'versigh.t‘ certain important facts

{f .

coupled with documents could not be brought which are
very material for proper adjudication of the case

and the applicants intends to bring them by way

el Lo

of filing tbe instal’;t supplimentafy rejoinder.

. . : ./
~ . ~ VL

P
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2. - Tngﬁ_thé applicant on 31.3.89 agd
subsééug&es orn 1lelle89 reﬁﬁresentad to Addl. Eirectﬁpr
Genérél {Adm). Mandl House, New Delbi wbereiﬁ he stateé

o ‘%f - - thet hélwé§'ball§d_tq~appear in the imlinterQigw\for'

the post of Gamera Man Gr-II and his neme finds place

in the suceessful candidate but &k¥Em despite this

-

~he wag not offerasd 'p0stipg and inspite of the fact

that verification waé dome in the month of October,

1987 and yet éhother verification took place in the

_month of'kafch‘1988,but he did nbt feceivg.any'officiat
cOmmuﬁcgtion in regard to his posting. Tﬁe applicant;
apprechended‘.ThatvOne:Poo:ah Chand Joshi whb'did not
possesé requiétei-and)genhiné'qualif;catioﬁ was givenf

appointﬁeﬁt suﬁnbtiouSly &t Gorakhpur Doordarshan
Kendra the applicant strongly believes that sometime

—

in the moth of ﬁggust;vl987'an lgssue regarding bonafide

i

~

of Pooran Chand Joshi was taken but it appears to have
been- subsgided .to give mxdes mxdwrsx wmdug fevour to him.
’ ,
_ o , The respondents be asked to furnish all the documents

gegarding.appointment of Pooran Chand Joshi « A photo-

copies of the representation are being amnexed as

= im0 _ - bnpexurss Nose K-1 and R-2 hereto.

-_.»3 LT
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- - 3. . That in order to veTrify the'working of the

| appiiéant The Doordarshan Officers of Delhi vised at

Panther Films Delhi ‘and ILirector gave the report in

~

favour of the applicant which is being annexed as Annexur

A "7 Ho:Rz3 herto. - Inspite of the above the applicant has

- l.
_ . ) . o
. ,

N, not been given appointment. | | B

\

4o That on 4.83.1990 another representation wés
filed by the applicant before opposite party No.2 whereii—
\ \ _,.\ . ,.
he pointed out that-as required by the administratkon
~he pa@rsonally met and glsb'presented the required

-\?"W, - dqcumenﬁs out nothing was done qlﬂ'photocopy Of ﬁhe

o sane 1s being filed as Amnexure 1i0. R4 heretos

Lucknow:Dated: ,
@qg@,1991.- ' Deponentg’

N fEEubkgq lee {/

- Yerification -

1, the above nameé deponent do hereby verify

" that the confepﬁs of paras L to Afﬁ of this affidavit a

s T "~ true to'my personal knowledge.

~

- &lgned and yerified of bhis day ?bf Sept,199

s
éghwdkil A“{ 'atémmthmqmda§JMdmmh

T e« o e o T
iLughnqw.Lated. ‘ | z%ﬁiﬁ&v Eﬂ h;LhN/(

QL@ o199, : D@ponen
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iFThe Addltional Director General (Admn,)
DOORDARSHAN DIRECTORALL,

Mandi® tHouse,

«NEW DELHI,

-

I had appeared for an interview ‘cn 11th March 1987 for tihe post
of CAMERAMAN Gr.lIlI, and understand that my name formed Part of the Panel
of Successful condldates.

'
1

My first verification had been made In the month of October 1987

-dccobdlng to your letter No0.32(4)2/86-S51 dated 2.9.87 and second verifica- l

i*on in the month of March 1988. Since then I have not recelved any officlal

ommunicatien in this regard. |

)

+ 1 wrote a letter on 16th May 1988 to your goodself. but have not

recelved any reply so far another letter was written to the Director General.
Doordarshan In the month of June 1988 but again no reply. Then I handed-

over a letter to your P.A. on 26th August; 1988 in Delhi. I wanted to meet

vou In thls regard but your P.A. told me that all the files had been closed
and all the posts will be filled through U.P.S.C.

‘Recently, 1 have’co‘me” to know that one Mr. Puran Chand Joshi,.
Gorakhpur in-

‘has been appointed as Cameraman in Doordarshan  Kendra,

the month of October 1988. 1 wrote a 1etter' to Shri Shiv Sharma (D.G.)

Doordarshan also In the mc'lth of L)ef‘ember 1988, But

that too remains un-
replied.

B

May I take an other opportunity of requesting to let me know the:-;%“.;f-*.;
In case, I dc not recelve

cutcome of my. interview held In the: March 1987.

any reply from your slde within 10 days, I will be compelled to knock

at the door of Law if.cause I am seelng some unfalrness In the matter of
appolntment {n my case,

¥ |
Thanking you, ' ‘

: | . ¥ ) i ) Yours faithwy,
N ) : ' f [ *

N “ ‘ — /
h o o o -~ (SUNIL KAUL)
: \ A ' C-17, CSIR Colony
Nirala Nagar
LUCKNOW-226020

LUCKNOW
Dated: 31st January 1989.

< \@““Q

//__/

*

s
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CONFIDENTIAL N IRECTWR

19.8,1937

" Dear Shri Bhatta,

This has reference to your letter no, 32(4)2/86
sI(vol,II) dated 15.5,87 and subsequent talk with you
end gmt, Shakuntela today. I bave the information
to Sut. Shakuntala because I could not get in touch.
with .you, Sh.S.L.Sonker was sent-on tour to Kanpur
to collect necessary information in respect of Shri
pPooran Chand who has applied for the post of Cameraman,
His report in original is enclosed herewith. I have
also discussed the matter personally with Mr.Sonkar
and it appears that Shri pooran Chend certificate
from Aquaries Films, Kanpur is not much of value,
because the firm is either too small or too insignifi-

cant to worthfully utilise the services of a Cemeraman.
At present this firm is not doing any business with
Doordarshan because the coverasge assign to it have not
been done.. Shri Sonkar tried to find out about the

status of the firm, He found that at the address given *’

there was no sign board of the firm and theat this
address is given only for the mail collaction etc.

In the part of this firm hegs done some coverages for
Doorda: shan nendra, fucknow but it cannot Le ascertained

- whether Shri Pooran Chend had done any work himself or

not, as for as the coverage for Doordarshan are concerned
when Shri Sonkar tried to find Shri pooran Chand at
the address given in the certif icate Shri pooran Chend

cogld not be located under these circumstances, it can-

not be stated for definite whether or not the candi-
dature of Pooran Chand can be taken seriously. Should
you dbike @ telegraphic commnunication can be addressed
to Shri pooran Chand to mect us here for a preliminary
screening about his background and his proficiency
which can be done here in the first instence, jlowever,
taking the procedural matters into account you would
be the Letter judge whelher or not this procedure
would be proper.

Wwith kind regards,

Yours sincetely,

L
S0 e

Encl: As above S S (DL BoswAL)

-:)hrl A g(. bhattap '
Dy.Director General(PaT),
Doordershan, .
Mandi House,

New . D&‘tho

. ‘ LN
DTCL/3/87 : W



The Director Genl.
“Doordarshan Direetorate
Mand i -llouse

New Delhi.

Sir, .

? I had appearcd for an interview on 11th hdICh 1987 for
tnm post of CalluiAbAN Gr.Il and understand that iy name formed
part of the Panel of successful candidates,

My first verification had been niade in the month of
Oct.'87 according to your letter No.32(4)2/86-5I dt.2.9.87 and
gecond verification in the month of March 1988. Since then I.
have not received any official communication in this regard.

: I wrote a letier on 16th May 1988 to your goodself but ha
have not received any xcply g0 far another letter was written
"to'the D.G. Doordarshan in the month of June 1988 but again no
reply. Then I handed over a letter to your P.A. on 26.8.88 in
Delhi, I wanted to meet you in this regard but your P.A. 7
told me that all the files had been closed and all the posts '
will be filled through UPSC, ‘

Recently I have.come to know that one Mr Pemran Chand .
Joshi, has been appointed as Cameraman in Doordarshan Kendra, "
Gorakhpul in the month of Oct. 1988. I wurote a letter to Sri

Shiv- Sharma (D.G+) Doordarshan also in the month of Dec,'88 but
thqt too remains unreplied. '

+  May I tnke an other Opnurtun;(y of requenting Lo let me
knqw the outcome of my interview held in March '87.
Thanking you in anticipation.

. ~ _ Youraﬁuwlfully
| - L

‘l L
) : ( Sunil Kaul )
Lucknow ’ C-17, Culry\Colony,
o Dte1.11.89, Niralanagar, Lucknow,
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‘No,PFMISC. /90 ' Date-1.2.90

To

The Director General,
Doordarshan Bhawan,
Mandi House,

New Delhi-110001.

Sir,

Doordarshan Officers of Delhi
vigited Riverbank Studios complex -
2,Ram Kishore Road,to verify regarding
the working of Shri Sunil Kaul S/0
Shri D,N,Kaul,The party was shown the
Studio and were explained about the
working etc.and they were convinced
about its exigtence.

Shri Kaul has handled the Camera
for many shorts/documentary films for TV
and Private agenoies.

It is stated that Panther Pilms
and Riverbank Studios are sigter concermns
and they exist in the same complex and the -
Producer ~ Director is Shri Mike H. Pandey,
Panther Films is exlusively involved with

production of Educational & Wildlife films.

Should you need any further clarification
do not hesitate to contact us.

Yours faithfully,

’ Ty ‘»‘-//'2”/7;2,,
( Executive Direcfor)
Y

/q?‘

“/

CHECE - O-A) RAM KISHORE ROAD, CIVIL LINES, DELHI-110054 PHONE- 2918936, 2916706
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"Subject:- Selection/appointment of Cameraman Grade II.

o IR ﬁw& 1990 -
R-{ e

The Director General,
Doordarshan, i
Mandi House,

NEW DELHI.

To, | i : 'ﬂﬂ%gﬁj |

. i A7,
M . o

Sir, TR

To follow up and to know the latest position in regard to

“ the issue of appointment order;as a Cameraman Grade II, for which’

I have’ already taken the requisite test OK alongwith.other candi- .

dates on"11.3.1987, I called on Mr. K.C. Seth (Personnel Section): .
‘Room No.-208, Mandi House on 30.7.90 & 1.8. '90. To my surprise: “‘;A_
I was asked to furnish certlflcates of any additional experience .:-

to my credit in the concerned field.

However, as desired, I mention helow the additional experience

gained by me after submission of the application for the post of -
Cameraman Grade II.

(1), I hereby confirm of hav1ng produced as a free lancer, 2 docu—e *

‘mentaries for Central Drug Research Institute, Lucknow undeér
"the title " INTERNATIONAL [FIIMS', C-17, C.S.I.R. Colony, .. .
Nirala Nagar, Lucknow giving detalls of the said documentary
is enclosed. i 4

. e
y
' ®

(i1) I have also associated myself as a Cameraman in the ﬁro&uction :

of a documentry namely "A DAY WITH A CUB" produced and
directed by Mr. P. Kumar Vasudev which fact, ifi necessary
can be confirmed from the producer/Director concerned and;

(iii) I have also associated myself as a field Cameraman w1th
: "KALCHAKAR" C-6/28/1 Safdarganj Development Area Opp.. I. I,T
‘Main Gate, New Delhi, for the last 9 months and a photo copy
of the certificate issued in this behalf is enclosed..

It may not be éa%\of'plade to mention that only after I ful-

- filled all the requisite qualifications, mentioned in the advertise- -
‘ment Notice, I was called, alongwith other candidates for a ‘

practlcal test and Interv1ew where I faged so well.

To my dismay my app01ntment orders have been abnormally

delayed for reasons not known to me. Notwithstanding the above, IJ,"

still hope that your goodself will, considering the merits of the

case, issue orders appointing me as a Cameraman Grade II immediately -

and thus redress the grievance of having ignored my merit so far.
Thanking you. E .
i Yours faithfully,
=ouaad | LLCLLLQ .
( SUNIL KAUL )
C-17, C.S.I.R. COLONY
- NIRALA NAGAR, LUCKNOW.
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Before the Hon'ble Central AdminlsStrative Tribunal,

Circuit Bench : s"_ Luckna v,

M.P, No,. 3677, /92

X
} Inres
0.A No. 138 of 1989 (L)
‘, Fix fors 25, 60 92
NS
Sunil Kaul, | - doplicant
Vs,
L B | Respondents,
N . Union of India and another. - === Upp. Parties
-0-0~0~0~
s Aoplication for hearing on early date.

The applicant in the showe noted case most

E&}&}“A7 reﬁpect'}‘ully begs to stste as under :I-

iﬂ,ﬂg/i—{_ ‘ 1a Th‘a)t the Cqunter vand Rejoinder Affidavits nave
‘: w . .
A4 N already been exchanged betveen the parties long
9’(%’ v : back,
\

2 Thet the most %& ‘parﬁ of the applicent

i-hat i«henever the case vas fixed, the Hon 'ble

contd &/-




‘»/,

(e)

Bench wvas n‘ot aval lable,

3. That the applicant is out of employment and

is facing mental agony and humillation,

4, That uhcler the ci_rwmstances it is desirable
thet an early date may kindly be fixed more

prefersbly when the Hon'ble Bench is expected,

~ ¥herefore it is respectfully prayed that an

early daete may kindly bg fi xed before avellable

~ not
Hon'ble Bench, So that it may/be further be delayed.

Luckno‘sgndated S @W .
5§ /4/%2 | ‘Advocate,
Counsel for the Applicant.



